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IN THE COURT OF SUB DIVISIONAL JUDICIAL MAGISTRATE(M)
BILASIPARA

PRESENT: Sri Bidyut Medhi,AJS

GR-99/11
u/s 447/354/323/506 Pt-I/34 IPC.

State of Assam...................Prosecution.
                                                   - Versus -

       Sukuru Barman & others............Accused

Ld. Advocates:

For the prosecution,Md. Rasidul Islam Ld. APP.

For the accused: Rabiul Islam,  Ld. Advocates.

Date of Evidence: 29.07.15, 07.03.17.

Date of Argument: 18.01.18

Date of Judgment: 18.01.18

JUDGMENT

Brief fact of the case:

 The  Complainant  Renu  Bala  Barman  has  filed  a  complaint

stating  that  after  marriage  of  her  son  with  Sarathi  Barman,  the

daughter  of  accused Sukuru Barman started quarreling with  them.

After their marriage the accused Sukuru Barman filed a case against

his son. The case is under trial. Since then the accused person started

to use obsene language at her  and destroyed many valuable trees by

her land. On getting advantrage her being alone on 21.05.11 at about

7.00 P.M. the accused persons illegally entered into her house and

started scuffle with her and torned her cloths and assaulted her. At

the  time  of  assaulting  her  the  accused  person  forcefuly  took  one

chain, ear ring and some house hold items. The accused person also

threatened to kill her, if her son refused to continue marrital life with

his daughter. And hence, this case.  
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After registering the FIR police investigated into the case and

filed charge sheet U/S 447/354/323/506/34  IPC.

After appearance of the accused persons particular of offence

U/S 447/354/323/506 Part-I/34 IPC has been read over and explained

to the accused persons to which they pleaded not guilty and claimed

to be tried. 

After the evidence from the prosecution side, statement of the

accused persons under section 313 Cr.P.C. has been recorded.

Points for determination:

1. Whether the accused persons in furtherence of their common 

intention committed offence of of criminal trespass ?

2. Whether the accused persons in furtherence of their common 

intention committed offence of voluntarily causing hurt ?

3. Whether the accused persons in furtherence of their common 

intention  committed  offence  of  assault  or  criminal  force  to  

woman with intend to outrage her modesty ?

4. Whether  the  accused  persons  infurtherence  of  their  

common intention has committed offence of a criminal  

intimidation ?

           Decision discussion and reasons thereof:

The prosecution has examined as many as four witnesses in

support of its case. For the purpose of convenience I have taken up

both the points for determinations together.

PW1 Smti Renubala Barman in her evidence has stated that he

is the informant of this case. About four years ago she was beaten by

the accused persons with bamboo stick and hand. After he fell down

on the ground the accused persons kicked her, due to that she got

inuured on different parts sof her body. On the day of occurrence she
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came to the court and filed a complaint. Police asked her about the

incident. 

In her cross-examination she has stated that accused Sarathi

Bala Barman is her own daughter-in-law i.e.  wife of  her son Tapan

Barman. Sarathi says she was pregnant so she was married to her

son. Sarathi Barman filed a case u/s 498(A) IPC and u/s 125 Cr.P.C.

Sarathi Barman filed a rape case against Tapan Barman but the same

case was withdrawn on compromise and Tapan Barman married to

Sarathi Barman. In her cross-examination she has also stated that the

marriage got against her

PW.2 Niyoti Barman in her evidence has stated that she knows the

both sides. Three-four years ago at about 6.00 A.M. while he came out

from her house saw that there was scuffle between the informant and

the accused persons near the Kali Mandir. Police did not ask her about

the  matter.  The  adjucent  houses  of  the  accused  persons  and

informant are one km away from her houses. The informant is the

wife of her elder brother-in-law. She does remember the date of the

occurrence. At the time of incident she was behind the Kali Mandir.

The house of the informant is 150 metre far from the Kali Mandir. She

does not know how the scuffle took place between them and who first

scuffled to whom.

PW.3 Rekha Rani Barman in her evidence has stated that she

knows both the informant and accused persons.  The incident  took

place three years ago. She has also stated that she did not see the

incident.

PW.4  Asha Lata  Barman has  corroborated with  the  evidence

given by the PW.3

The  prosecution  side  failed  to  examine  any  other

witnesses in support of the claim.  
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From the perusal of the evidence given by the prosecution

side it appears that there is no evidence whatsoever from the

prosecution  side  to  prove the  allegation  against  the  accused

persons. It  appears that it  was a mere personal dispute with

regard to marriage of her son to her daughter-in-law.

Thus, it is seen that there is no proof that the accused persons

have  committed  any  offence  as  alleged.  Accordingly  the  accused

persons are acquitted from all the allegations labelled against them. 

 The bail bond of the accused persons shall remain in force for

another period of six months. 

Given under my hand and seal of the Court on this 18th day of

January, 2018.

Bidyut Medhi

        (SDJM-M, Bilasipara) 
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